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(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE) : (a)
Yes, Sir. The survey was on “fall in
fertiliser off-take.”

(b) The preliminary estimates of con-
sumption of fertilisers made by the
States for Kharif, 1969 indicated an in-
crease of about 13% in fertiliser con-
sumption over that of consumption in
Kharif, 1968. Thus, while in absolute
terms there was an over-all increase in
fertiliser use, the rate of increase is
lower than planned.

The main reasons ascribed in the
Press report have been inadequate
credit, rigidities in the distribution
system and the inadequacy of promo-
tional efforts.

Remedial measures have, however,
been initiated. Some States like Har-
yana have revived the system of giving
taccavi loans. The nationalised banks
are encouraged to provide greater credit
facilities to agriculture including the
marketing and application of fertilisers.
A scheme for guaranteeing risks in the
financing of fertiliser marketmg is also
under consideration.

To boost up sale of fertilisers through
a large number of outlets, the system of
licensing of dealers has been replaced
by the system of registration so as to
enable manufacturers to have more sale
points. Establishment of a Fertiliser
Promotion Council is under active consi-
deration of Government; it will be a
joint venture between the manufacturers
and the Government whose function will
be to intensify demonstration pro-
grammes, soil testing scrvices, spread
use of fertilisers through publicity and
audio-visual means, etc.

It may, however be pointed out that
the initial failure of monsoon in some
of the heavy fertiliser consuming States
like Tamil Nadu and Mysore, floods in
Andhra Pradesh, late snow in Jammu
and Kashmir .belated rains in West Ben-
gal etc. also contributed to tardy rise in
the consumption of fertilisers to some
extent.
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TPUMPING OF UNDERGROUND WATER IN
STATES

1256. SHRI THILLAI = VILLA-

LAN
SHRI G. A. APPAN :
SHRI S. SIVAPRAKASAM :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Government of India
have any specific proposal to pump
underground water for irrigation pur-
poses during this year in the various
States ; and

(b) if so, the details of the proposal ?
THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-

CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE) : (a)
Government of India do mot undertake
any scheme for the construction of
tubewells for irrigation purposes as this
is a State responsibility,

(b) In view of (a) above, this ques-
tion does not arise.

12 NooN

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED ACUTE SCARCITY OF VANASPATI
OIL IN THE COUNTRY AND THE SHARP
RISE IN ITS PRICES

St e ant (weq 93w) @ ofiwg, &
Fw ¥ aeafq §q Y sreafuw v qar 7w
F g # At gfg F gRER A AN
ary aq7 Hfw  wEY S F7 eArw epwivg
FLEATE

[THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) in the Chair]

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE) : Mr
Vice-Chairman, until February, 1970,
the supply position in respect of vanas-

qti had been fairly satisfactory all over

"'Transferred from the 26th, March
1970.
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the country., However, as raw oil
prices, which had touched an unseasonal
high of Rs. 4500-4700 per toane by the
end of February, kept rising further,
some of the factories reportedly found
it uneconomical to maintain full produc-
tion at the higher levels of oil prices,
and market their product at the prices
notified on the 8th February 1970. A
few of them are stated to have curtail-
ed or suspended production for some
days. This has led to shortages deve-
loping in some places, particularly in the
hard-fat eating areas like Haryana,
Punjab, Uttar Pradesh and Delhi; and
reports of high prices being charged
for the available supplies have been
appearing in the Press.

Government were deeply concerned at
the situation as it developed, and sought
the assistance of the State Governments
in the matter ot ensuring compliance
with the notified prices and equitable
distribution of the available supplies.
Discussions were also held with the
industry on the steps necessary to nor-
malise production and supply position.
Having regard to the substantial rise in
oil prices which had occurred since the
price of vanaspati was last revised on
8th February, it was decided to review
the position so as to bring vanaspati
prices in line with the oil prices during
the latter part of February 1970. As
a result of the review, an increase in
prices of vanaspati, to the extent of 30
paise per kg., has been allowed with
effect from 18th March 1970.

The high prices of edible oils in the
country are due in part to the fall in
groundnut production during 1969-70
for the second year in succession from
the production of 57,31 lakh tonnes in
1967-68, coupled with the fact that the
present year commenced with little or
no carry-over stocks of oil. In order
to relieve the situation, Government
are taking urgent measures for stepping
up imports of edible oils from whatever
source they may be available for which
free foreign exchange has been secured.
According to the arrangements already
made soyabean oil and rapeseed will
start arriving from early May and about
55,000 tonnes (in terms of oil) will be
completed before July. All efforts are
being made to arrange for larger
supplies,

It is hoped that with the increase in
vanaspati prices now allowed, and the
additional supplies of oil expected in the
near future, the factories will attain full

[ 20 MAR. 1970

to a matter of urgemt
public importance

110

production almost immediately and the
position would soon be normalised.

s\ fadaw aat : s, T smaf
F fag w W ¥ aweafy I A wdme
F FCO qGT FoATE T § A< ag
Ffears M ot SART IT gET 9% T
g fra@mr Maw d o &
segeq fafosar agdl W | & Wt St
& o fawg & g5 evsdtaor Aghar 1N

F4[ 9g I 931 § fF 7 WY #r @R
gaw & wfsdi & I} wra @ ¥ fqu
FTfEl A gIar FIA ar gudr &
A SR #T IFA T TFTC AT qreqq §
#15 gt &t 7 gEy, v 9g va A gy
g 5 Falta awre ¥ € A @ gawe
F aw 7 e WITK T@w & diomr
AT § AR ITFT TF qET WA IH9T
e 9 931 faad o aaeafa e
TSR Iq F WE A HEmS A R
I9F FIXO T ¥ 9g faeofy 79 foaer
T qIS TR F[WTE, ITE FAT A T
§AT T T FITAT T FAT 9 AT AT Y
g fr gak @y WY s SitaT W
S F T ¥ FET 97 F R Sy g
g fady F7T USIIEO TN A FEG
AIFI S gEIHT TG FA 9 W
FITT & F qro< H, Fveafa faer arfasi
¥ guadr 79 04 A § a9 T IIW
F g3 F & f97 eGP § IR IgH
gfeorreaey gaeafa & a9 FY e
et & ofera dw,  foees A
9T g9TT #feE 987 S IaRy Wi g
& wfuw g v § AT awr wgrs #v
oF Freop Ag it g 7 oaiwdl @y ag
F4T 41 F1 FISAT FAT g9 F FIL, T
areafa Al § WEATS AT FT TF FIO
g Wt & T smO®r & A N wrAR
Fgad ag W & AR FgF § AT F7
aw 7gt aga wfaw wrar ¥ qgw 4T §
A IGFT TAF WIRG a¥ F qrHE 97
W agr g ?
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SHRI ANNASAHEB SHINDE : Sir,
I do not think the honourable Member
should draw any unnecessary inference
from the statement which the honour-
able Minister has made about nationali-
sation of the vanaspati industry. As far
as the reterence of the honourable Mem-
ber to the buffer-stock is concerned, I
wish there had been some buffer-stock.
As regards the reason attributed by the
honourable Member for the rise in the
prices of the buffer-stock that it is
because of the holding of two-lakh-ton
buffer-stock by the Central Government,
Sir, the information of the honourable
Member is not correct. Then he has
also made a reference to the fact that
the prices of soyabean oil in the USA
and other countries have spurted up.
He may have his information. But there
is, of course, difficulty in getting soya-
bean ol. This year there is a firm
commitment for the import of 46,000
ton soyabean ¢il from the USA and
the import will take place during the
next two or three months. As far as
that aspect is concerned, I do not think
there would be any difficulty in the im-
mediate future. As I have already men-
tioned in my main statement, some free
foreign exchange has also been made
available to my Ministry so that raw
oil can be made available from other
countries also. Then, [ have also ex-
plained in my main statement why this
problem came up, There was some dis-
content among the manufacturers
because the oil prices went up while
the Government had not revised the
prices of vanaspati production. Sir,
now a settlement has taken place and
my latest information is that most of
the factories have started producing
vanaspati. Most of tem have increas-
ed their production and I hope within
the next few months full production
will be there and the availability is going
to be easy. I expect that the problem
of acute scarcity would not be there.

@t a4t Ffw w5t (s snshiaa wa) -
A GPASTATT F FETE FT TAAT HER
g o % gel fem agr & i & aanay
w1, & @3 sra § frerae ar
afFT & gamar #% 30 wgar § B agt
HAIRIIATHT A X § I fFar qr fr
WG §@FR areafd 39 ¥ sre@m
®T ST FA TR P &Y Feaw
feat ar f5 qar #15 fasre v 8 9w
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F qT QF AR q9 ger wgr a1 fF
FE UTT FTHIT AL JAFT TG IAFLT
F AT AT FT 747 &G W10, at q4 FI
a1 5 SEd 7@ A% qaue N o

= mafag aai: (3¢ w©_w) : +FA,
g gred § fSqar §X 6T gaefa &
WAL § FOAL AT FLAT &, wra & Fedr
@l aeg # @ar & | F gAgar § &
A, & 9 U U IqET WE A
9 giar g AR FW e gar g, afwa
qTq: SATET &Y AT &, FW Ay AAS &
FdY a1 & 1 A & AT HAT SO &
ugy @ ag AT wngar g & qeefa
* ot # faear a1 aul & feaer qre I5g
fefiom garr & ok Sa fdieT @ fradt
T T 79 67 79 & W) fFadr e
T g 9 & ¢ gAY, AT qAG WA TG
¥ 5 woifs P ¥ U aga asy qAGA
F a0 &1 e @A w1 fawn fear §
IqF FTCO WY AT T 13§ 7

SHRI 'ANNASAHEB SHINDE : Sir,
the prices are revised from time to
time, The honourable Member should
appreciate that raw oil, mainly ground-
nut oil, is used in the manufacture of
vanaspati. And the prices of ground-
nut oil are sometimes depressed and
sometimes they go up. The price of
vanaspati is revised depending upon the
level of prices of ground-nut oil,
Formerly the Government of India was
following the system of revising the oil
prices every fortnight. I have no infor-
mation as to how many times the prices
were revised during the last three
years. Buy I can say that from
June, 1969 to March the prices
were revised seven times. It is
not correct that every time it is
increased. For instance, in June
it was Rs. 85.42 per tin of 16.5 kgs.,
in November it was Rs. 77.17 and in
December it was Rs. 76.02. Then the
raw oil prices increased and there has
been an up-ward revision, e.g. the
January figure is Rs. 80.15, the February
figure is Rs. 83.45 and the March
figure is Rs. 88.40. But I may submit
for the information of the House that
since January, 1969 raw oil prices have
increased by 42 to 47 per cemt. while
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the vanaspati prices have increased by
30 to 34 per cent. So the increase in
the vanaspati prices is much lower than
the increase in the groundnut prices.

= matag ant : #fiwg, 1 gad oA
F JqTT A FTAT | WY 78 qor o f
FT GIFIX ATEAT & I FT TF agq
FIT WL FA1A1 Frgdr & foad fF Fior
TTEAT 9T AqT YT § )

sl RASAT TR : IR FAT § 2
g, oy uifa &a W & w6ifs wgw
AT 597 qeT w47 fF £F @@ 2T Fr W
AT WE | 91 a8 & fF W a
FIEAN  FTAT TG qAT g7 ATFT gAa
uF fe7 arq 77 g7 faw arfast & 31
a1 & sr=wr gnr B S aweafy st
F uifas § ok I8 v gaifaoad
g ag 3@ g # foauwa ¥, 39 qW@
FY gearEAel ¥, a9q & foa a9 €97
1T & a7 wadt 9% ¥ I THEHr W2
T F AT FF FHT 37 I qIY {EHAUT
¥ gfamra gawT faaeo fear &2 @A
A Ay A o 5 S w399 A owana-
WFAT g1 A% 39 A% G4 Fgr a1 fF
za¥ fog fag &% T Squm &3 9%
21 oY IR TETE qAT A TG AR AT
HY AT ¥ w13 fare o 7 g AafEA
T 48 & fr & & JIATH 95T ¥ =E-
qeq wnr g SR ad weor g fF ogErd
qRanET FEdl 2 o

S Sra o (gRamom) coarEE-
JATEA AEET,  AIGRT A1E EA B 94
g9 AW ¥ @IS AT T 9 ATATEY F¥ Q@A
WERA( WY F A KT F AL AA{YAA
T off g% ¥ AR AT G AT w4 F
Fa< A Wy gg wrA frarar f& o9 qwat
srrarTeY frendr &Y a2t g o ot & afeat
ggefr, #r¢ fawrg aEr gelr A ora
gea & ag & v gg @ fawar & 7€,
gifaa o o 72 fraar 0T a8 S 3 -
wfy & 2 Iaar A 9g gaq g o fF
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¥ Frg S Y AEd F oAy q@ad ¥
a1 J1gar §  F AW grgaT @1 fow aw
fad 3t framm aweafy o I3 F &7
T TS ST W@ &, A1 e a IR
# ger gar g AafFa faw awa 40
qTaHT A FG A1 IAFT F3 37 4 v
off & g, ST w9 AT, g e g
for smr & oy & r v fF fwe s
e Aa &7 N w31 =7 v fwmT aEr,
o 721 &, 4 (27 79 5 a8 gag & agi
ST FT FIR A G AT qF ST F &
FE IaF 0T fwAr ) Q¥ W axg W
feerr g i qaTe @ 957 & g e
AT E | I AT & AT AT AT | AT
R & A 10T ag & B 712 g fwan-
a9 FT A A1 g 98 20 wvar Sifgaw
2Y q¥ forqg @3 1§ @dg gFy § A}
AT Y Y 9 AF F qHT & ARHT IAAT
SATET FYAT IAT FET,  SATIT FIAT 9T
gOIAT T 1 A | T qET FY Aifew
# ATAT ARATE | AT EH AT FT HGAGL
@y gd wadHe A1 FT WY ] R A
F1 78 €1, ag aeafq @1, ar faa T )
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qrg S 7 ot w2 5 IF ag FA
adl w31 fF gn AwATTI FX @ § AT
# gamar § 7 a3 aTeafa e o4
g frasr fp waqdz F1 a9 & 9g9 AN9-
ares &3 4ifgd qfe ¥ & F7 i
T oag o Q1 fwd @F 99 fF 9g5 o9
AR F T 2 R A S qw Ay Afe
CEL

SHRI ANNASAHEB SHINDE : Sir,
in view of"the shortage in the supply
of vanaspati, some anti-social elements
may be exploiting the situation and the
facts narrated by the hon. Member
about black-marketing, etc. may be true,
But, as 1 have already explained, this
situation developed because the produ-
cers curtailed their production but now
most of the factories are going into
production and the availability would
ease in the near future and perhaps the
situation which was described by the
hon. Member may no longer be there.
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SHRI KRISHAN KANT (Haryana) :
May I know from the hon. Minister
what is the percentage of production
of Dalda or vegetable ghee by the four
concerns—Hindustan  Levers, DCM,
Tatas and Birlas? May I also _know
whether it is not a fact that last yecar
before the Government increased the
prices thes® manufacturers by their
monopoly control increased the prices
and later on forced the Government o
increase the prices? Is it not a fact
that Hindustan Levers are playing the
whole mischiet ? I do not think we
should be sorry if we talk about its
nationalisation. [Is it also not a fact
that in 1947 the Economic Programme
Committee of the AICC headed by
Jawaharlal Nehru had recommended
that any industry the output of which
is to be sold in more than two or three
States should be taken over in the pub-
lic sector? May I know from the
Government what steps it is taking fo
take over this industry in the public
sector or at least the co-operative sec-
tor should be encouraged to take over
this industry so that the monopoly
control over prices and distribution s
cubed ? Then, Sir, may I know whether
the Government of India have examined
how they have increased their profits—
these four concerns—and whether the
Government of India have gone into
their balance-sheets, etc ? Will the
Government of India appoint an enquiry
commitiee to find out their profits and
how they are playing with the life and
health of the people of India ?

SHRI ANNASAHERB SHINDE : Sir,
as far as giving encouragement to lhe
co-operative sector is concerned, I have
all my sympathies for the hon. Member.

SHRI JAGJIVAN RAM: If
Mr. Krishan Kant goes into the field of
starting and organising some co-opera-
tives, I think he will make a wonderful
success of them and we will give many
licences and the public sector will not
be necessary in that case.

SHRI ANNASAHEB SHINDE : Sir,
as far as the profits or shares of the
manufacturing concerns are concerned,
I will require notice. As far as the
present increase is concerned, may I
submit for the information of the hon.
Member that from 1968 onwards there
is a statutory control on prices ; there is
the Vegetable Products Control Order
and if anybody contravenes the provi-
sions of it, then Government will not
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hesitate to take severe action against
him, big or small?  Then, Sir, as far
as the examination of the manufacturing
expenses of these concerns is concerned,
we have referred the matter to the
Tariff Commission which is examining
the whole matter and also the cost of
production of vanaspati.

= Ao dto @A : (fagr)

AT AT St 7g Swargn 6 e e
St U-adfaw w@d g ar IR fFaw
fer &1 9T q/ @F WA F AT
2@ g HiRgaR ag fw < wraw e
FI TAT F Tg 31 UF AT 37 ATHS AL,
T F WA & FY & g qrar § ar
fra avg & ag rzw fwag & Jrdr §
/9 g1 & 5 faa faai & qre sarar wre-
AT AT Gz g Fg A1 AR AW G{L A
g oiT foras qrg wreag A8 § a9g W
agr @dq iy ST zgFr gEa S e
A AN LIS ETSH AP I AN
STy &, a7 aar welr St gg s@raw fE
ZHF T SO & ok fFg @ ¥ T
qra fery frd sma §

SHRI ANNASAHEB SHINDE : Sir,
as far as the procedure of fixation of
prices is concerned, as I was submlttmg
a few months earlier, the prices were
revised every fortmght but then the
Government took the decision that revi-
sion of prices every fortnight was not
very expedient. So later on it was
decided to revise the prices every two
months, But after having negotiations
with the manufacturers as a result of
stoppage, etc., now the arrangement
arrived at is that prices will be revised
every two months subject to the proviso
that if there is a substantial increase in
the prices of raw oil in between, then
the prices will be reviewed in between.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) :
the list first.
is not there.

(SHRI
Let me finish
Professor Nurul Hasan
Mr. Bhargava.

SHRI M. P. BHARGAVA (Uttar
Pradesh) : Sir, I would like to know
from the hon. Minister what comprises
the West Zone, whether all the raw
materials are available i in the Wegt Zone
and what were the special reasons for
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the price increase of 25 Paise per kilo,
in the West Zone only, and how is it
that the price rise meant disappearance
of vanaspati from all the Zones. Not
only in the West Zone but in all the
Zones it became a scarce commodity.
What were the special reasons for allow-
ing this much increase in the West
Zone ? How is its disappearance from
all the Zones explained ? Was it the
acute shortage of the raw materials in
a particular place, or was it all over
India ? 1If it was all over India, why
was this increase allowed only in the
West Zone ? I would like to know all
these things.

SHRI ANNASAHEB SHINDE : The
hon. Member seems to refer to his ori-
ginal question as to why the price rise
was allowed in  Dccember in the West
Zone alone. Now when this question
was gone into at the time of the perio-
dical review, it was found that in the
North Zone the prices of raw ol had
gone up by Rs. 36 per tonne, in the
South Zone by Rs. 73, in the East Zone
by Rs. 207 and in the West Zone by
Rs. 328—over the oil base correspon-
ding to the prevailing price of vanas-
pati in the respective Zones—and the
highest increase in raw oil ptices was
in the West Zone, and on the basis of
the previous formula, which was opera-

tive at that time, the price rise was
given in that particular Zone.
THE VICE-CHAIRMAN  (SHRI

AKBAR ALl KHAN) : I think T have
exhausted the list of persons who had
given this Calling Attention notice. But
I have got about eight names here. 1
think the matter has been fully discus-
sed, and if the House....

SHRI S. D. MISRA (Uttar Pradesh) :
No, Sir.

SHRI BHUPESH GUPTA (West
Bengal) : Mr.  Vice-Chairman, you
should know, when the names are there,
exhaustive discussion has not taken
place.

SHRI S. D. MISRA : Also, among
the names given four have been absent.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALT KHAN) : As T said, 1
wanted to know the feeling of the
House., If they feel that we have
already done it, I need not call them.
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SHRI S. D. MISRA : No, Sir, We
want to put questions.
SHRI PHOOL SINGH (Uttar

Pradesh) : Sir, while I have no quarrel
with the policy adopted by the Govern-
ment, may I ask two questions? One
is, even if the Government is not in a
position to nationalise the industry, will
it think of taking over all the production
of the mills and distribute it them-
selves ? 'The sccond question is : is the
Government aware that the real bottle-
neck is with the raw material—the oil
seeds have remained almost stationary
for the last four or five years—and
therefore the 1cal remedy lies in increas-
ing the production of oil seeds, and is

the Government aware that all the
research so far made concerns other
cash crops or wheat and very little

research has been done on oil seeds ?

SHRI ANNASAHEB SHINDE :
There is no proposal before the Govern-
ment to take over the distribution or
the entire production of the factories
at the moment. Then, Sir, I quite
accept the views of the hon. Member
when he says it is really the production
aspect of oil seeds which has properly
to be attended to. Unfortunately, in
this country only five per cent. of the
area under oil seeds is irrigated, and
most of them depend upon the whims of
the monsoon. On both research side
and production side we are taking some
positive steps, and recently my Ministry
has decided to depute some teams to
the States, which are growing mainly

these oil seeds. They will discuss it
with them with a view to taking up
further measurcs. On research side,

already some new varieties have been
released and still further new varieties
are going to be released. As far as
tntensive development of oil seeds pro-
grammes is concerned, that is already a
part of the Fourth Five-Year Plan
programmes.

SHRI BANKA BEHARY DAS
(Orissa) : Sir, I want to know from the
Minister the reason for this rise in the
price of groundnut oil because, last
year, according to our information, the
production of groundnut was very good.
May I know, Sir, from the Minister
whether two reasons contributed to this
factor? Onc was that the import of
soyabean oil and rapeseed was comple-
tely prohibited and, secondly, the banks
gave liberal loans for cornering and
hoarding groundnut seed and oil in the
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[Shi Banka Behary Das.].

godowns of speculative traders. So
may I know, Sir, from the Minister
whether the banks will be advised not
to advance enough loans to the specu-
lative traders so that hoarding and
cornering of groundnut oil and seed
could be checked ? Further I want to
know from the Minister. ...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I think you
must have only one, no second, third
question.

SHRI BANKA BEHARY DAS: It
has some relevance with that, and I am
finishing. -

Why is this price rise being permit-
ted so many times in a year because, as
the Minister said, 1 think something
like ten times the price risc has been
there within these two years ? So may
I know why often this permission is
given to these mill-owners to raise the
prices, and can they not restrict it to
once in a year at the most if it is abso-
lutely necessary because of the difficulty
of raw materials and other things ?

SHRI ANNASAHEB SHINDE : As
far as the activities of the speculators is
concerned, the Reserve Bank has already
taken some steps by restricting the mis-
use of credit if any section has been
doing that in the country. Then as far
as revision of prices periodically is con-
cerned, may 1 submit for the informa-
tion of the hon. Member that formerly
the prices were being revised every
fortnight and that system was changed
and Government decided to revise the
prices once in two months ? Even that
led to discontent and stoppage of
production by a number of factories.
The present trouble arose also because
one of the.... (Interruptions). It was
because of the steep rise in the prices
of raw oil. The factories have not ail
this stock with them. They naturally
have to purchase it from the open
market. And if the prices of raw
material go up and the prices of the
finished products are controlled, natural-
ly that creates some difficulty. But, as
I have already submitted, we have refer-
red the matter to the Tarif Commis-
sion for further examination, and the
Government of India would benefit
from the recommendations of the
Tarilf Commission.
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Tro wif wgrEi  (faee) e,
§ ag ST wgar § 5 o 9@ srw
frarge #7 § @1 ga% fad swiar #r
gar g 1 S grzw farss a7 JEy @
ar g wrer & feama & ga¥ anr Feeg
g wifaer F@ & 7 ar faw SEW ¥
FT G FreE A & 7 3@ g wia fee-
am # St ag 30 dar v wew Afg A o0
Fq 3 qE, qI AN I P T A7
F fod, forw frw we & fom, fraw frady
gd & w3 ¥ fad #iwd agm #7 aug
A T § AR @F FAT ST ST
o 7y @it & fesat F Ty, faad anr
¥ g3 wg owar 5 fedr gwErgw @
F HIAT GT & FUY, AT AZAT & IO,
FE A1A G 939 arar § afwT ag &y
10 991 8 987 SfF fFemm T4t gFarss
ITE ANA F OFRO GQAT,  FAT aWEdfa
F faatarai & q<® & Fgr T & fF
U THATRT ST de7 v awg & W ITHT
FIAT qEHEL TSN § ¢ H ¥ AT ATZAT
e T ag g @ gmr & 1 A
Ig¥ 3@ 9T ea19 foun wmar § fF =
F1 W fFaar &, san feea 1 vFqIsw
gadrar fesd & a9 &1 @Al fvaar §
AT A, T AT AT g § TY FF
Free NG fafam agdt &, Ia*t v Far
wifAs 7@ § T AN 1 IR T WY AF
gz § FF Ao A7 FiAa ah) § @ 39
Freg ik fafaw #1 gan wfae w2 faar
war § ar f&x ueag fea & ag ag w@iw
qraey fF @S 9 ™ & 9 9l 95"
feargs & &Itd 1 &1 & AT AT g,
9T g gre Rarzs #3@ § av 9g 99-
HFIE F FET AT L . .

IOUATAL (Ml WFTX JAI @MW)
gy &g faar

go W AT : § TH F QI E )
§ zafaa g W@ §  STaveayd ARy
i ga=y @vr agfaad 11 a% | o9 qY
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g a3 ¢ a1 Fr anad e w8 3fre-
Juge oARY g, ST a7 FIT E, a9 AN
Faa a3t &1 zafead frar s a1 919
Femfy AqdFad @ FW § q9 A9
FWE |

sft go o W (3ITT W) : AW
feqrar ot ffsn, aqgmr & fesErd

SHRI ANNASAHEB SHINDE : Sir,
the cost accounts branch of the Finance
Ministry, naturally they are experts.
They went originally into this problem
and they evolved a certain formula.
Naturally, raw oil prices constitute the
major elemeng in fhe pricing structure
of vanaspati. Then the other thing
which is taken into consideration are
the processing charges, then the packing
charges, freight, return on capital, sel-
ling and distribution. The nature of the
product is such that, naturally, packag-
ing also has a very important share in
the cost. Recently there has been some
increase in the excise duty on the pack-
ing material, on the tins; it is very
marginal but that has also gone to some
extent to raise the price. For a 16.5
kilo. tin the price increase as a result
of the increase in the excise duty on
the container is about 40 Paise. So
that means .

DR.
much ?

BHAI MAHAVIR : How

SHRI ANNASAHEB SHINDE :
Forty to forty-five paise for 16.5 kgs.
So it is very marginal and negligible
and I do not think it will reflect in the
cost of vanaspati.

glo Wi AZANT : § FNT AT FATH
T qU @IE | & 78 F2 WIE fF 77 s
FIHF-AT a7 919 FLT & ar 9 16 Fo
Yo &1 4 ALY AT &, A IQ FAWUA
¥ ey fwa¥ us oier snadr soAY
Jew & maifar 3z AT @dear § @R
3 F qAifas s vAATES SO qETH |
A g A w1 fafraEs &@ & o
AT T FEW | FT AT TG I@T
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fr faso €1 2wl ¥ SR § Fweafq
AT SET # T AT @ @ AT e |
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A NG § FH 5qF qTHE T @ AT |
qY & ag ST =vgar g fF S anr agr
Sra g, 3 e e § g o @

o g waw (fagiz) @ #a1 aw@n
7 T F FW FON R ogw ¥w F
gaeafa #1 sard fram gar g gad
T § ag AT =M1 § fF oA ag arq
ad) & 5 a7 & wmd) ar faarg &1 quw
210 § A1 39y UF IT IF WA 98 a-
Wiy ST FW I TH FGET q8
FLAAE 1 AWA N F A8 AT TIZAT
g fr o o F9qm= nz@ § s NAg
dq ¥ Fgr 9% & aig, 99 TR
aiEifaesl & faqrw A9 gE 4%
fad g iR 38t a9z @ f& a=afa SqEs
TN A G Famaer R @ &
ATFIT § A TFAT Frgar § f o ag
Faeafa &1 A1 T TWIF FOAT FES
g, foa g @@ & art ¥ s @i
T FT FFAT o o, a1 qF geeafy
F 3R TG AT Al AT AT TFL LZ(F
¥ 3G FAM T AFIT F AT FT 0T F1
ez FT aF | o9 &w T awe
I TAT A FT G dqen far
97 d IFH AR AW X N Ay
grad | Al | 78 AN JIgar g oz
v & 0 AVFR FEafa F oW qwe
wiF aqEn; e @ e 0 S
ATZH BT ST |

e g & g sam wEn § fr
fogy o awmafs & = [ & Fa7 IR
FAF WEAFRO FIT A 8 TE)

SHRI ANNASAHEB SHINDE :
About the buffer stock as well as
nationalisation the hon. Minister has
already explained the position in reply
to earlier questions. As far as produc-
tion is concerned, last year the produc-
tion was 4,82,000 tonnes or nearly 5
lakh tonnes and the total capacity in
the country is about 7.9 lakh tonnes.
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SHRI S. D. MISRA: The hon.
Minister just now stated that 24 nP was
the increase given recently per Kg. 1Is
it not a fact that again there is a demand
since last week that there should be
a further increase of 30 nP over and
above, what has been given recently and
if that is so, will the Minister assure
us that in future, in the near future at
least, there will not be that increase
and that they are not contemplating to.
sanction that increase ? The other point
in this connection is that there is a lot
of discontent on the revision of prices
of vanaspati. Why should not a Parlia-
mentary Committee be appointed to see
how the cost structure is being assessed
and how the prices are going up? Will
the Minister look into that ?

SHRI ANNASAHEB SHINDE : It
have already explained that the Tariff
Commission which is an expert body to
go into cost structure and other things
is already seized of this matter. It is
going into this matter and if on the
Report of the Tariff Commission which
may be available during the next few
months the hon. Member still has some
doubts or queries he may raise them
then. About the periodical price revi-
sion, whether upward or downward, I
think they are inevitable depending
upon the price of raw oils.

SHRI S. D. MISRA : Sir, it is a
question of ¥act that T asked. My ques-
tion was whether it is a fact that this
industry has demanded from the Gov-
ernment a further increase in addition
to what has recently been given.

SHRI ANNASAHEB SHINDE: If
there is a substantial increase in the
price of raw oils then we have agreed
we will revise the price.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : Sir,
why this hypothetical reply that if
there is substantial increase and so on. . .
Here is a definite question : whether
there has been demand from the indus-
try to increase the price further to the
extent of 30 Paise per Kg. That is a
definite question. Secondly, why can’t a
Parliamentary Committee go into the
cost of production? A Committee on
which there were Members of Parlia-
ment had gone into the cost of produ-
tion of steel. It is an article of com-
mon consumption ; therefore, the repre-
sentatives of the people must be given
an opportunity to go into the matter.

[ RAJYA SABHA ]
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SHRI ANNASAHEB SHINDE : Sir,
on the 18th of this month a price
increase has been made and I think that
has been broadly accepted by the
industry. There is no immediate ques-
tion of any further increase but the
Government of India’s approach is if
there is a substantial increase in raw oil
prices, the Government will be prepared
to go into the question and revise the
price, if necessary.

SHRI C. D. PANDE (Uttar
Pradesh): Sir, T want to draw the
attention of the hon. Food and Agri-
culture Minister himself because he has
said in Gujarat that if the State Gov-
ernment likes, it can nationalise any
industry.  If it can nationalise an
industry it has also the power to
denationalise any industry and also to
issue or not to issue licences which work
has so far been done by the Government
of India. If laissez faire is allowed to
the State Governments then it will
seriously affect the industrial policy of

the Government of India, How far is
he justified in saying that? Is it the
considered policy of the Government

that the State Governments should have
the right to nationalise or denationalise
any industry and also to issue licences
for industries ?

SHRI JAGIIVAN RAM: I am not
going into the legal aspects. There are
many industries which the State Govern-
ments are competent to nationalise like
electricity etc. Let not the Member
run away with the idea that the State
Governments are not responsible enti-
ties. They are also responsible entities.
What 1 said there was this. A ques-
tion was put to me whether the Centre
was going to nationalise the vanaspati
industry and my answer was ‘no’. Then
the question was put to me that if any
State  Government proceeds with
nationalisation what will be the position.
I said I will have no objection.

SHRI C. D. PANDE : That is
objectionable thing, '

the

SHRI JAGJIVAN RAM : Those who
believe in laissez faire will certainly
think that it is objectionable but I feel

that laissez faire itself is seriously
objectionable.
THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN) : Mr. Joachim
Alva, you seem to be so restless,
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SHRI JOACHIM ALVA (Nomina-
ted) : My hon. friend, Mr. Krishan
Kant, put a question to which he did not
get a reply and I only wanted to pursue
it. That is why I have been trying to

get up; otherwise I had no idea to
participate.
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : It is not neces-
sary that I should give chance to every-
body.

SHRI JOACHIM ALVA: What 1
want to ask the hon. Minister is that the
Birlas, Tatas, Lever Brothers and DCM
are amongst the ten industrial giants of
India. These four people fleece the
poor and hit at their stomach by mani-
pulating and raising the vanaspati prices
all the time. A question was asked by
Mr. Krishan Kant which the Minister
could not reply and that is why I got up.
The Minister comes here to answer
questions regarding vanaspati prices but
he has not got a table of the profits
made by these four firms in the last ten
years. Apart from that you know there
has been this question of golouring the
vanaspati since a long time and . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You confine
yourself to this.

SHRI JOACHIM ALVA : I am not
going into that question; I am only
mentioning it in passing. These people
are forcing the Government to revise
the prices every now and then. How
are you going to tackle this problem ?
They say they have referred the matter
to the Tariff Commission. Is this the
way you deal with the problems affect-
ing the poor people 7

SHRI ANNASAHEB SHINDE : The
hon. Member may not agree with the
views of the Government, but that is a
different matter. 1 have said that we
have referred the matter to the Tariff
Commission and it is going into the cost
structure. As far as the balance-sheets
and profit and loss accounts are

con-
cerned, I would require notice.

DR. (MRS.) MANGLADEVI
TALWAR (Rajasthan) : As the prices

of vanaspati are rising very frequently,
whenever there is a dispute between the
Government and the producer, vanas-
pati disappears from the market. This
is a question of great importance to the
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houswife. When there is no vanas-
pati, no ghee, no Tel in the house and
the housewife is waiting for it, you can
imagine the plight of the houswife.
Therefore, it 15 very important.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That will do.

DR. (MRS.) MANGLADEVI
TALWAR : As a housewife, kindly
allow me to say it. I would like to
know from the hon. Minister, as he is
not thinking of nationalising the vanas-
pati industry, whether he is thinking of
evolving any method by which the dis-
tribution, at least, is controlled. When-

ever the producers want to raise the
price and the Government does not
agree, vanaspati disappears from the

market. They should do something in
this matter.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : He has answer-
ed most of these things.

SHRI ANNASAHEB SHINDE : My
Ministry has full sympathies for the
housewives and their difficulties.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You must
have.

SHRI ANNASAHEB SHINDE : As
far as distribution control is concerned
we have advised the State Governments
to take mecessary steps if they find that
anti-social elements are likely to exploit
the situation.

SHRI G. A. APPAN (Tamil Nadu) :
May I know trom the hon. Minister
within what time the Tariff Commission
will be able to repont? In view of the
fact that the hon. Minister has said
that they are importing some quantity of
vanaspati also, will the Government try
to see that it will be able to import the
raw materials for vanaspati  from
countries which can supply us the mate-
rials on barter or for rupee payment, so
as to save foreign exchange for our
country ? May I also know the various
items of classification that go into the
cost structure as evolved by the so-
called cost and works accountants ?

SHRI ANNASAHEB SHINDE : As
far as the import programme is con-
cerned, I have already explained the
position that we are importing from the
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USA, the USSR and Canada and if
countries where
edible oils are likely to be available, we
are exploring all the possibilities, As
far as the cost structure is concerned
and which are the elements which are
taken into consideration, I have already
explained the position in detail.

THE VICE-CHAIRMAN: (SHRI
AKBAR ALI KHAN): Papers to be
laid on the Table.

st i oo e (faere) : oA gw
Y qag Ty fear )

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You came here
after this, just a minute too late and all
the questions in your mind have been
asked.

PAPERS LAID ON THE TABLE

SUMMARY OF THE DISCUSSION OF THE
TWENTY-SIXTH SESSION OF THE INDIAN
LABOUR CONFERENCE

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD) : Sir, I beg to lay on the Table
a copy (in English and Hindi) of the
summary of the discussions of the 26th
Session of the Indian Labour Confe-
rence held in New Delhi on November
12-13, 1969. {[Placed in Library. See
No. LT-2983/70.]

NOTIFICATIONS UNDER THE ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATIQN
(SHRI ANNASAHEB SHINDE) : Sir,
1 beg to lay on the Table under sub-
section (6) of section 5 of the Essential
Commodities Act, 1955, a copy each
of the following Notifications (in Eng-
lish and Hindi) of the Ministry of Food,
Agriculture. Community Development
and Co-operation (Department of
Food) :(—

(i) Notification G.S.R. No. 317/
- Ess. Com./Sugar, dated the 28th
February, 1970.
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(ii) Notification G.S.R. No. 388/
Ess. Com./Sugar, dated the 1st
March, 1970.

(iii) Notification G.S.R. No. 389/
Ess. Com./Sugar, dated the 1st
March, 1970.

(iv) Notification G.S.R. No. 390/
Ess. Com./Sugar, dated the 1st
March 1970.

[Placed in Library. See No. LT-
2936/70 for (i) to (iv)].

ANNUAL ACCOUNTs (1967-68) OF THE

EMPLOYEES’ STATE INSURANCE CORPO-

RATION TOGETHER WITH THE AUDIT RE-
PORT THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) : Sir, I beg to
lay on the Table under section 36 of the
Employees’ State Insurance Act, 1948,
a copy of the Annual Accounts of the
Employees’ State Insurance Corporation
for the year 1967-68, together with the
Audit Report thereon. [Placed in
Library. See No. LT-2937/70.]

PROCLAMATION ISSUED BY THE
PRESIDENT IN RELATION TO THE
STATE OF WEST BENGAL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, I beg to lay on the
Table a copy of the Proclamation issued
by the President on March 19, 1970,
under article 356 of the Constitution in
relation to the State of West Bengal,
under clause (3) of the said article.

I also beg to lay on the Table a copy
of the Order dated March, 19, 1970
made by the President under sub-clause
(1) of clause (¢) of the Proclamation.

I also beg to lay on the Table a copy
of the Report of the Governor of West
Bengal to the President recommending
the issue of the Proclamation.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Message from
the Lok Sabha.

SHRI BANKA BEHARY DAS
(Orissa) : On this item I want to know

| from the Minister one fact, with your



